
IM THE central AOmNlSTHATlVE TRIBUNAL
principal bench

NEliJ DtlLHl.

O.A No, 1944/92

Neu. Delhi this the 30t.h day of Duly, 1997.
Hon'ble Shri S.R. (^dige, Member (A)
Hon*ble Smt.Lakshtni Swaminathan.Member (D)

H^o^l '̂s '̂r-IX.Urban Ut.les, GurQ.c,
Haryana,

Off ice Address.

Shri Virendcr Kumar Ahuja
Head Dr3ftsman(Coostruction;
Dte.of Naval Desions, Colony,
Naval HeadcfJarters, A/33, Kail- sB
Npifi Delhi.

2. Shri flanmohan Datta
son of Shri M.L. Dat<. a, noihi—7
resident ef H.No. 2S/7 .Shektiiegat,0»lhi-V
flffire Address

Shri Manmohan DattaHeaddraft3man(Bon8ttuction), Dte.of
Architecture, Naval Headquarters, Du-inQ,bena
Bhaurfi, Neuj Oelhi-110011.

(None for the applicants )
\/s.

1 Union of India, through its Seerex. aty,
Ministry of Defence, New Delhi-11

7 The Chief of the Naval Staff,through Dte.
of Civilian Personnel, Naval Headquar er ,
New Dt lhi-110011

3 Shri K.R. Garg, Chief Draftsman j g^th C/fl Directorate
- _i II nr-f*sman 1 cf Naval Design,^33,4. Shri S.K.oarkar, Dr^ft-sman I^^^3^gg^eoiony,N/Delha^4c

... Respondents
(By Aduocatt; Shri S^f^uArif /

ORDER (ORALT

(Hon'bln Shri S.h. Sdige, llMb.r (S)
bra, that b-,b

Pandidata. be drclara- unteaarvsd /""offered to tha general
candidate, aa none of the ST Candida^^ l" available in the
eligibility z»,e or the extended rcne. and tne re.pondent, cannot

/h

,,, Applicants



1
Carry forward the vacancies even after the three recruitment years.

Dire ction is also sought to the Respondent No, 2 to hold DPCs at the regular

and fixed intervals as per the provisions of lau». Direction is also sought

in favour of the applicants directing the respondent No, 2 to withdraw the

two vacancies of Chief Draftsman given on loan to the Electrical discipline

and one vacancy on deputation and a direction to respondent No. 2 to declare

the applicants promoted to Chief Draftman and Senior in the promoted posts

from respondents 3-4 with retrospective effect. None appeared for the

applicants when the case was called out, Shri S,(*),Arif app ars for the

respondents and has been heard,

2, liie note that this case was at Sl.No.T in today's cause list and

ha? been on Board since 25,7,97, As this is an old case, we,therefore,

dispose it of after perusing the material on aecords and hearing the

respondents counsel Shri Arif.

3, Shri Arif,learned counsel for the respondents has invited our

attention toi the respon 'Mnu-* roply from which it appears that the

respondents wmm 6 reserved pasts including carried forward four for

3C and 2 for j#heduled Tribes, Accordingly the select list was prepared

empanelling 4 for 3C candidates and 2 for General candidates. Two

vacancies jsasrrved for Sch,Tribes were left LPfilled. As the Government

efused to grant approval for dereservatioi for the vacancies reserved

for SC/ST, it haJ-been decided to keep the vacancies unfilled to the

required ext-nt till Ihe tC/r/i' can.;] i f itts become available. Keeping this

policy decision in view, the select list was issued for 6 persons, 2 Genl,

candidates and 4 for 3C candiates. Two vacancies reserved for 3T as per

records then liore intimated to the DPC, On re—examination, it was found

that the reservation position worked out to 3 3C and 2 Sch,Tribes, It

implies that on^ mar- G-nl.canrjidace could have been promoted. Accordingly,



.r*''
-3-

tha proceedings of the OPC were revieyed by holding a review OPC,

and we understand that the name of applicant No,1, Shri \/#'i<«Ahuga

has been included in the select list,

4, In so far as the applicants prayer for dirC;cting 2 vacancies
>t

meant for 3T candidates be declared un^erv d is concerned, the res

pondents appears to have taken the right decision not lo deserve the

vacancies, and under the circumstances any directions as sought for

by the applicants would not be warranted, having regard to the

Constitutional provisions to safe auard the legitimate rights of

the 3C/3T candidates.

3, Further moie^, no persons junior to the applicants in the

General catecoj-^ave been promoted and the applicants cannot,

therefore, claim that they have been disc rimina led,

5, LIrude! the circumstances, there are no reasons to justify any-

judicial interfersnce in this DA and it is accoidingl/ dismissed,

No cos ts.

(3mt., Lakshmi Swaminathan) ( S.R, Adige/)

Member (D) Member ( fl)

sk


